
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

D.A. 352/94 & 961/93. 

U.S. 352/94. 

3ch Prakasa Rao 

Vs 

" '3DtreLy -dipL.-- oT -bat' 
Govt. of India, New Delhi-1. 

ChieF Postmaster General, 
Andhra Pradesh Circle, 
Hyderabad-SOD 001. 

The Superintendent RMS 
'U' Division,Uisakhapatnam-1. 

U.A. 961/ 93. 

Dt.oP Decision : 27-9-94. 

Applicant. 

.. Respondents. 

S.Narsinga Rao 	6.P.Thammichetty 
R.Narsing Naik 	7.A.NarsingaRao 
D.Sa.varam 	8.K.Giri Raju 
5. kienkatratnam 	9.B.K.Parthasarath 
G.Surya Rao II 	1 	

a. 
0.S.uryanarayana 

Vs 
	 Applicants. 

The Director General of Posts, 
New Oelhi-110001. 

The ChieF Postmaster General, - 
Andhra Circle, Hyderabad-1. 	.. Respondents. 

Counsel For the Applicants 	: Ir.D. Subrabmanyam 
(in GA. 352/94) 
fir. D.Ramakrishna 
(ir, GA. 961/93) 

Counsel For the Respondents Mr. \I.,Bhimanna, Addl.CGSb. 
in both the GAs. 

CUR AM: 

THE HON'BLE SHRI JUSTICE \1.NEELADRI RAO : VICE CHAIRMAN 

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (AUMN.) 
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O.A.NO.352/94 & 961/93. 	 Date: 

JUDGMENT 

X= as per Hon'ble Sri R.Rangarajan, Member(AdministratiVe) I 

Heard Sri D.Subrahmarlyam, learned counsel for the applicant 

in OA 352/94 and Sri D.Ramakrishna, learned counsel for the 

applicants in O.A.No.961/93; and Sri V.Bhimanna, learned Standing 

counsel for the respondents in bOth the OA5. 

tnt. 	 - --.-- 	- 	 - 

reliefs asked for. Hence, both the OAS were heard together and 

common Judgment is passed with the consent of all the psrties 

COfl Ce r ned. 

The facts of the cases are not in dispute. The applicant 

in O.A.140.352/94 was recniited as Sorting Assistant in RMS of 

the postal DepartmentiP the year 1968. He was promoted to 

Lower Selection Grade -Supervisor on 21.12.1981 on the basis of 

the selection held against 1/3rd merit quota for promotion to 
LSG grade after 13 years of service in the basic grade. 

/ The applicants loin number in OA 961/93 were also promoted 

to Lower Selection Grade under 1/3rd merit quota similar to the 

applicant in OA. 352/94 prior to intrcduction of one time bound 

promotion scheme from 33.11.1983. 

one time bound promotion scheme was introduced from 

30.11.1983 wherein postal empioyeds who had completed 16 years 

of service in the basitgrac3e were promoted to lower selection 

grade Rs.1400-2300 (RSRP) subject to their fitness. Thereafter 

anoer scheme was introduced called Binnial Cadre Review (BCR 

scheme for short) introduced under letter No.22-1/89-P.E.I cit. 

11.10.1991 and 1.11.1991. As per this scheme, postal employees 
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eith 26 years of service in the basic cadre as well as LSG 

cadre put together were promoted to Higher' Selection Grade-It 

(HSG-II for short) (Rs.1600-2660 asap) subject to their fitness 

for promotion overlooking the claim of the applicants in both 

the OAs as they have not completed total service of 26 years 

in the basic as well as LSG cadre put together. The applicants 

in the above OAs were also relieved of their Supervisory duties 

and such duties were ettrusted to HSG-II Supervisors promoted 

under BCR scheme. 

Aggrieved by the above impugned orders, the applicants 

made oral and well as written representations to R-3 and a-i. 

But, so far no reply has been received. Hence, they have filed 

this OA for a declaration that the 3CR scheme is void and illegal 

and discriminatory and for a direction to the respondents to 

modify the impugned order in so far as it relates to the officials 

promoted to LSG under 1/3 merit quota, that the condition of 

26 years of continuous service need not be insisted upon for 

promotion to HSG-II cadre and also for a further direction to 

the respondents to promote the applicants toHSG-II Pi cadre 

restoring their original senor.ity above all the officials 

promoted under 8CR scheme with all consequential benefits. 

Similar CR scheme was also introduced by the Department 

of Telecommunicationt.officialS promoted under 1/3rd merit quota 

to LSG cadre in the Telecom Department who were placed similar 

to the applicants in both the OAs approached the Bangalore 

Bench of the Tribunal by filing OA No.403/92 for similar reliefs 

Bangalore Bench of this Tribunal, that the LSG officials 

promoted under 1/3rd merit quota in Telecommunication Department 

should also be promoted under the BOa scheme even if they have not 
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completed 26 years of service in the -id LSG 

without insisting, on completion of minimum prescribed years 

of service if their erstwhile juniors in the LSG and Basic. 

grades were promoted to Gr.III in the scale of Rs.1600-2660 

(RSRP) under the 3CR scheme. 

Following the above direction O.L 	 - 

of this Tribunal, Principal.Bench, Delhi, also gave similar 

directions in the case of postal employees in QA No.1713/93 

and 2597/93 who were similarly placed. 

The applicants in both the OAs are similarly situated 

to the postal employees in DA No.1713/93 and 2597/93 on the file 

na NC).403/92 
on the file of the Bangalore Bench of this Tribunal. In view of - 

the fact that the applicants in both the OAs are having similar 

grievance, we see no reason to differ from the direction given 

by the Bangalore Bench and Principal Bench of this Tribunal. 

In the result, the following directions are given:- 

(i) 	In implementing the BCR scheme the applicants who are 

senior in LSG cadre (Rs.1400-2300) by virtue of their 

promotion aainst 1/3 merit quota compared to other 

officials who were promoted as HSG-II (Rs.1600-2660) 

under 3CR scheme should be promoted to HSG-II in the 

scale of Rs.1600-2660 in their turn as per their seniorit 

wheneer their Juniors in LSG are considered for promotic 

to HSG-iI by virtue of their having completed 26 years 

of service in the Basic and LSG cadre without insisting 

on the applicants completing the minimum prescribed years 

of service in Basic as well as LSG cadre. All other 
conditions of BCR•  scheme except the length of service 

will however be. applicable while considering their 

promotion to HSG-II cadre (Rs.1600-2660). 



Consequently, in case the app licants are found 

suitable for such promotion they shall be promoted 

to HSG-II with effect from the date their erstwhile 

juniors were promoted from LSG to HSG-II with all 

consequential benefits including seniority and arrears 
of pay and allowances from such dates. They should 

also be put on Supervisory duties depehding on their 

seniority, 

Th 	he 	r0tthe oficials like the applicants f or 

their promotion from LSG to HSG.II, 

(iv) 	The above directions shall be complied within a period 

of 4 months from the date of the receipt of the copy of 

this order./ 

The OA is ordered accordingly. No costs./ 

(R.Rangarajan) 	 ( V Neeladri Rao) 
Member(?drnn.) 	 Vice chairman 

t 
Dated t-7 Sep., 1994. 

frit 
,trj' 

Grh. 	 1puty Registrar(J)CC - 

To 
The Secretary, iJept.of Posts, Union of India, 
Govt.of India, New Delhi-i. 	/ 

The Chief Pcstrnaster General, Ancfthra Pradesh Circle, 
Hyde rabad-1. 

The Superintendent RMS, 'V' Division, Visakhapatnam-1. 

The Director General of Posts, New Delhi-i. 

The copy to Mr.D.Subrahmanyam, Advocate, 8, 
Padmaj a Apartments, Gandhinagar, Hyderabad. 

One copy to Mr.D.Ramakrishna advocate, 1-1-102/A4 
Adj. to Sudarshan Theatre, R.T.C.'X' Roads, Hyd. 

One copy to Mr.v.Bhimanna, AdQl.CGSC.CATHyd. 

One copy to Library, CAT.Hyd 

One spare copy. 
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